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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL 2
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Q'Tt 1s the case of. the aoollcant that the Fi

| Respondents.

_the quevances of. the. appllcant,_

T'~":“under Annexure

“this order and

&dm,“’ =1 d[—c{ &?Cjéz
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‘ Heard the Advocate for the‘
applicant and Mr.D.N.Mishra, learned
Standing Counsel for the Railways. TIn this

case, the applicant has raised a claim

”that lands recorded in the name of his

father were acquired for construction
of TalcherSambalpur Rallway L1nk Progect
and that he has made 2. regresentatlon
under Annexure> 7 dated 5% 10.2001 fors an

employment in GroupC or GroupD post.u~J

said. representatlon has not yet recelved

5n due CQHS}QEratlon of the authorltles/

An the aforesaid premises, this

Orlglna ‘Application is disposed of with

‘dlrectlon to the Respondents to consider

as ralsedﬂ:u
7 dated 5:10.2001,

whlle d01ng so, the Reqpondents qhould make

and,

'necessary ‘verification to find out as
to whether the case of. the aopllcant comes

_w1th1n the relevant instructions of'the

Railways and to grant necessary relleflﬁ

to the aypllcant as due and adm1351ble

under the relevant rules governing the field.

.

- Gend copies of this order,
along w1th coples ‘of this Original LI P
Application, to the Respondents at the cost

- of the applicant. The appllcant/advocate
for the applicant should file required

‘postages for transmission of the cooles of

Original Appllcatlon (hy
A.D.) by 12.7.2002.
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regdlpost,With pdn

furnishing‘the required posta_es,

coples of thls‘order be given to the

‘advocate for the applicant and 1earned

Stand1n~ Counsel for ‘the Railways.




